
IN THL. CNTRL MIN.TRi-TIVE. TRIBUL;CUTThK NCH 

ipinal Application No.47k of 1995 
Misc .Applicdtion No.818 of 1995 

Cuttack this the 7th day  of cember, 1995 

P.VaLha1a Raju 	 'pplicant (s) 

Ve r s us 

Union of India & £thers 	000 
	 Respondent (s) 

FQ 	ThTRUCT L.)N) 

Whether it be referred to reporters or not 7 

Whether it be circulated to all the 8erhes of 
the Central Administrative Tribunal or not 7 

(?.V .VE.NKTKR LHNrN) 

	

14MiE 	(cLMINL.TR - 1 Iv) 



Ci.NTRrL DMIN i.TR-T IVh J.R IUNL;CUL1CK aLjCJI 

Original eiPPlicEition No. 471 of 1995 

And 

Cuttack this the 7th day of December, 1995 

CORtM; 

Ti-IE. HONDUR'-L3LA. i'R .z? .V  

P.Va-aha1a Raju 
P.ay Mistry 

.E. .Ra i iwa y, Under PM U) 
	

'- pp1icant 

By the -.dvocate; /s .Y.ubr'arrnyam 
?.K,Charld 

Pra 

.e. 
Ve r s us 

Union of India represented by; 

Chief Project btLnager, 
.i.Rcii1way, Rayagada 

6enior ?roject Mmnager (D) 
. -RQ I iwa y, Rd yd gd dd 

Chief Mrninjstrtjve Officer, 
(ir oj e ct s) 

0 .E. .R i1wcy, Ehubane Sd r 
U.V.. Rdju 
4I-III Raydgada 

Pattabhi RdrrPyyd 
AM I-III-Rdyagdda 

i3y the sdvocate: 	Mr.U.N.Mishra 

Respondents 

pp1icant who was working as 

rrrrnt Way Mate in the South &stern Railwciys ws 

promoted as Pernrnt y Mistry by order dated 

29.11.1993. He has  reported for duty withe ffect from 
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29.11.1993 after...noon ds ièrmc1nent kUY Mistry, 

subsequently, Railways changed his headquarters  

from L4dda to Rayagada where he is working at 

present. This order specifically refers to the 

applicant as Pernnent Way Mistry. The grievance 

of the applicant is that even after his promotion 

as Permanent  Way Nistry he is being paid pay due 

to Perjtnent Wldy Nate. 

The respondents have not filed any counter 

denying the averments of the applicant. Learned 

counsel for the respondents wanted  more t iiie for 

filing counter. But it is seen that on 22.8.1995, 

the Tribunal had ordered the counter to be filed 

within four weeks. Again on 30.11.1995, the 

Tr ibuna 1 or de red " it is not iced that a irea dy four 

have passed since the respondents are noticed on 

the rrin application. There is a considerable delay 

in filing counter. As a last chance, peremptorily, 

the respondents are directed to file their coirments 

on the Misc .Application and sO also counter-affidavit 

to the Original Application within a  week. This is 

a very heard ca,5Ie  where the applicant has  been 

promoted for more than a  year and he has been 

deprived of the higher salary although it is averred 

in the petition that he has been working in the 

higher promotional post. t' 

Under the circumstanCes, I consider that 

further time need not be grcnted to the respondents 

9 
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for filing the counter. 

From the pleddings I find that the application 

can be disposed of with a direction to the 1st 

Respondent to examine the question of payment  of salary 

to the applicant in the promotional post of Pernnent 

Way Mistry and pas 5  appropriate orders within two 

months from the date of receipt of this order. He shdll 

also consider the question of payment  of differerxe of 

s lary  for the past period for which the applicant 

discharged his duties a5  Permanent Way Mistry within 

the period stipulated above. 

with these directions both Origina1 

bpplication NO.471/95 and Mjsc.,Application 818/95 

are disposed of. No Costs, 

(P.v .VNi'f 	HN) 
MMBER MINLTRTIV) 

//B .K.ahoo// 


